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Let th€ amdavit of seruice be RLed.

List for further consideration on 09.09.2016.
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Ld. @uns€l ior the Petitjoner has filed proof of service by attaching Newspaper

cuttng of Deccan Herald dated 06.06.2016 published in English and Newspapr oainik
lagran published in Hindi. It has been stated thatthe head omce or the company is in

Delhi.

2. Ld. counsel undertakes to publish the notrce in th€ English Daily i.e.'llmes of
India,'
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